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MO costs,

v

Railway employee) was rejected under
Imexure-A/S dated 4-08/09-2000 of the DRM(P)
of urda Road Mivision of the S,E,Railway/
B, Co, Rﬂlwayé.‘ﬁle relevant portiom of the
rejection orxder under Areyure-A/t dated

4.8/9-2000 is extracted belows-

"Referemce above,it is i~ formed that

R the {~stant case has been examin~ed {n :
detajl and put up to competent authority

for decision, ‘ ' )

The competent authority has not
agreed for offering employment assistance
on compassiomate grounds to shri P,Marall+s
Reddy in the instant case, ‘

" Hence, the request for compassion ate

appointment is regretted", *

A plair reading of the aforesaid

)

rejectio~ order goes to show that the impugred

i

rejection order

pde

s bereft of any reasoms,
Mor=commmnication of any reason is nothing but

violatio~ of pri~ciples of natural justice ard,

L]
therefore,havi~g given a prelimirary hearing

to the coursel chr both gides,the imoucred
[ ]

rej.ect:?ch orde{ under A~mexure-A/6 dated
4-8/9-2000 of the DRM(P) of Khurda Road . %o
Division 1S hereby qu:ashed'and)whj,le doing
s0,l4berty is hereby gré—»ted to the Res;;ciﬂdents

tb reconsider the griesvances of the deceased
railway Employees' family and pass 2 reasormed
order within a period of 90 days from the date

.

of receipt of a copy of this order §
L]

In the result, thds 0,A. is disposed of,
' !
. |
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send copies of this order;alomgwith copies

) [
of the O.A.) to the Respordents and free copies ﬂ
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this order be given to learmed counsel

for both sides, C‘LQLJUJQ’ ,
e ':,,\\W]D/H
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